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SHRI VEERENDRA PATIL: Sir,
the hon. Members are confusing. So
far as the question of paying com.
pensation to the victims is concerned,
it is governed by the Motor Vehicles
Act and under section 110 of the
Motor Vehicles Act, 1939, Motor Acci-
dent Claims Tribunals are constitut-
ed and the victims or the family
members of the victims can go and
claim compensation, but the question
that is under consideration by the
DTC is to pay in addition to that.
They have got a proposal for insu-
Tance of commuters, They are comn-
tacting the insurance companies and
trying to finalise the proposal. This
hag nothing to do with the compensa-
tion that is to be paid under the Motor
Vehicleg Act. Memberg of the victimg
or the victims themselves can claim
compensation under thigs Act. The
proposal] under consideration is to
give over and above what they
are entitled to the compensation
under the Motor Vehicles Act, So,
that is taking some time. They are
under correspondence with the insur-
ance companies and as my hon. col-
league has said just now, it will take

another two or three months to
finalise the proposal.
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U.S. Visa to Sikh Secessionist Dr.
Jagit Singh |

*2, SHRIMATI AMARJIT KAUR:}
SHRI G. C. BHATTA- - |
CHARYA: o

Will the Minister of EXTERNAL
AFPFAIRS be pleased to state:

(a) whether Government of India
have lodged a strong protest to the
U.S. Government on the question of
issuing visa to the gelfstyled Khalig=
tan leader Dr. Jagjit Singh;

1The question was actually asked
on the floor of the House by Shri-
mati Amarjit Kaur
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(b) whether Government of India
have received any reply from the
U.S. Government on this issue;

(¢) if so, what are the details in
this regard; and _-. -

(d) whether it is g fact that many
countries have accepted India's view
on this issue gnd Canada has &dgreed
to India’s proposal to check the acti-
vities of the Khalistan leaders?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIM-
HA RAO): (a) The Government of
India conveyed its unhappiness to the
U.S. Government on their decision
to allow Dr. Jagjit Singh Chauhan to
enter the USA,

(b) and (¢) VYes Sir. The US
Seeretary of State has addressed a
message to the Foreign Minister say-
ing, inter alia, that in the light of
Government of India's concern they
(the US Govt.) intend to contact Dr.
Chauhan and stress upon him the US
interest In the integrity and unity
of India and ask him to take this into
account during hig stay there. Sub-
sequently, we were informed that
these views of the U.S. Government
were conveyeq to Dr. Chauhan.

(d) Yes, Sir. There are a number
of countries which have shown under-
standing of Government of India’s
views regarding the nature of the so-
called Khalistan Movement. The
attention of the Canadian authorities
has been drawn to this Movement. It
is learnt that during his visit to
Cenada, Dr. Jagjit Singh Chauhan
had undertaken not to engage in
political activity in Canada. ’

SHRIMATT AMARJIT KAUR: Sir,
does the Government of India have
an extradition agreement with  the
Government of the United States?
It so, is it the intention of the Gov-
ernment of India to take recourse of
this treaty to bring Mr. Jagiit Singh
Chauhan back to India and prosecute
him for treason, for his gecessionist
activities abroad and in this country?
I# not, why not? o2
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SHRI P. V. NARASIMHA RAO-
Sir, I am not aware of the existence
of any extradition arrangement, I
would like to have some notice on:
this. I will inform the House.

SHRIMATI AMARJIT KAUR:
Is it true that the passport of Mr.
Jagjit Singh Chauhan wag first re-
voked in 1976 for his.anti-national
activities and that he lived as a
stateless person abroad, especially in
Pakistan, until he wag ceremoniously
invited back to the then Akali-Janata
Government in Punjab in 1978?
Doesn't this secong revocation of his.
passport since 24th April, 1981, put
the Government of India in a position
to proceed against Mr. Chauhan un-
der our criminal laws for his delibe-
rate, illegal stay abroad without any
valid sanction or documents of the:
Government of India?

SHRI P. V. NARASIMHA RAO:
This ig a very complicated matter, in
the first instance, hig passport was
impounded in January, 1972, by the -
Government of India. Later on, he
came here and for the second time,
as the hon. Member just pointed out,
in view of his continued activities
against the Government of India and
the integrity of India, his passport
was again impounded. Now we are
bringing his activities to the notice ot

several governments. As I  have
started, certain governments have
responded. I have also described the

kind of response that we have ~ got
from certain governments, and in
particular from the United States. 1
have read out - what hag transpirved
between them and us,

SHRI G. C. BHATTACHARYA:
About this extradition I would like
to ask the Minister whether we have
not got diplomatic relations with thae
U.S.A. I do not know what notice
“he requires to answer the question of
Mrs. Amarjit Kaur as to whether you
want to have his extradition and have
him prosecuted here. Do you pro-
pose to have him extraditeq and have-
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you taken any steps with the Gove
.ernment of U.S.A. asking for his
extradition so that he may be brought
here and suitably prosecuted and
Punished?

Secondly, In your protest you have
said that it Is an  “unfriendly act”.
Under the international law. when
you call some action of 3 government,
with whom you are having diplomatic
relations, as an “unfriendly act” cer-
tain other steps have to follow. You
have only protested. You have not
only protested but you have also
called it an “unfriendly act”. I would
like to know what more steps you are
going to take so that the Government
which has committed an “unfriendly
act” desists from doing it. We know
what has happened.

MR. CHAIRMAN: Your question
is over.

SHRI G. C. BHATTACHARYA:

- Just a minute, Sir. Becauge here he

mentioned he has not gone to the

hospital; he is there in Washington.

He is preaching all these things possi.
bly to do damage to India.

MR. CHAIRMAN: Thig thing is
known to the Minister and known to
all of us.

SHRI G. C. BHATTACHARYA:

I am only saying that it ig connected
with this because he is continuing.
Your protest is nothing. After you
have called it an ‘“unfriendly act”,
your protest is nothing. Your pro-
test ig not being listened to. What-
ever they are doing is just wn eye=
wash. Mr. Chauhan is continuing
hig activities with the active econni-
vance of the American Government
and the CIA. Therefore, 1 wani to
know what steps you ware going to
take in view of your assertion that
this is an “unfriendly act” ang whe-
ther you want to have any' negotia-
* fions with the American Government

for the extradition of Mr. Jagjit Singh

Chauhan. These are the two speci-
fic questions which I  want you to
answer specifically. 4

SHRI P. V. NARASIMHA RAO:;
As I said, I would like to have notice
on the question of extradition. It is
not that factually the extradition
arrangements are there or not there,
Those arrangements ara there. But
the point is under the Extradition
Act, what is possible, what is feasible,
what could be done—this j5 a matter
which has {0 be gone into. That is
why I wanted notice, B ‘]

So far as the other part of the sup-
plementary iz concerned, I have a
verbatim account of what I told the
Ambassador of the United States.

MR. CHAIRMAN: Will you give
me a little moment, Mr. Minister?
Some guests are in the House
whom I have to welcome. This will
be resumed after I have welcomed
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Welcome to Bulgarian Parliamentary
~ " Delegation

MR. CHAIRMAN: 1 have an
announcement tg make. We  have
with us this morning, Memberg of the
Bulgarian Parliamentary Delegation
which is on a visit to India from the
15th to 23rq4 February, 1982, under
the distinguished leadership of His
‘Excellency Mr. Stanko Todorov,
Chairman of the National Assembly
of the People’s Republic of Bulgaria,
The other Members of the delegation
are Mr. Alexi Ivanov, M.P, Mr.
Stoyan Karadjov, M.P., Mr. Boris
Manov, M P.. Colonel Geoagi Inanov,
MP, Mr, Stanislay Siviriev, M.P. and
Mrs. Grozdena Yankove, MP. The
Members of the Delegation are now
seated in the Special Box. if
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- On behalf of the Members of the
House and on my behalf, I take plea-
sure in extending g wvery warm wel-
come to the Leader and other Mem-
bers of the Delegation and wish our
distinguisheq guests a very enjoyable
and fruitful stay in our country. They
have already seen n little of our
country and I hope by the time they
leave us, they will have learnt more
about our country and our people.
Through them, we convey our greet-
ings and best wishes to the National
Assembly and the friendly people of
the People’s Repblic of Bulgafia.

o T sie L
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contd.
MR. CHAIRMAN: Yes, Mr.
Minister, .

SHRI P. V. NARASIMHA RAO:
Sir, as I wag saying

SHRI ARVIND GANESH KUL.
KARNL: Sir, . ... : :

MR. CHAIRMAN Just a minute.
He is reading out ,somethmg, he s
halfway. - e e =

SHRI P. V. NARASIMHA RAO:
I have a verbatim account of what
exactly I told the United States’
Ambassador. The hon. Member's re-
mark that I called the U.S. action an
unfriendly act is not borne out by
that.

(Interruptions)

SHRI KHUSHWANT SINGH: Mr.
Chairman, Sir, I would like to ask
the Minister of External Affairs whe-
ther he is aware that the hard core of
the so-cajled Khalistan movement
consists of no more than 50 or 100
beople basically located in four coun-
tries, Canada, the United States, Eng-
land and, perhaps, a couple in Japan
and that all these people are people
" with foreign nationalities and foreign
passports and they have absolutely
nothing at stake in this couniry. Is
he aware that there are several in-

{ 19 FEB. 1882 ]

' foreign passports as well
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stitutions bearing innocuous names
like the Guru Nanak Foundation led
by Genga Singh Dhillon who are
flooding this country with propaganda
material in Gurumukhi and English
and creating an extermely bad name
for this community? 1 would like to
know if he has taken any action in
warning our Missions in those coun-
tries to compile a list of these misch-
ief-makers so that thig mischief is
nipped in the bud and the fair name
of this community does not contmue
to be tarnished. ) b e

SHRI P. V. NARASIMHA RAO: Sir,
I am largely in agreement with what
the hon. Member hag said. These
individuals are operating in a few
countries. They do not have any
organisational support worth the
name. What we are doing ig to draw
the attention of the Governments of
those countries to the activitieg of
these persons and we are trying to see
that they get no encouragement from
those Governments.

(Interruptions)

MR. CHAIRMAN: Mr. Shahabud-
din. One by one. (Interruptions)
There are quite a number. I am
going to give more chances. BSo,
please hold yourself in peace. ’

SHRI SYED SHAHABUDDIN: Sir,
we do not seem to have full infor-
mation about the case history of Mr.
Chauhan. For example, we were told
his passport was impounded in 1972
and again in 1976. In between these
two years he was issued with
a fresh passport. Again he came to .
India. On what passport did he
travel? So, what I would like to know
ig that from, say, 1976 onwardg what
had been the various passports that
he had held, whether he had held only
Indian passports or he has held any
Therefore,
I would like to know, particularly
when this time he travelled to the
United States, whether he travelled
on an Indian passport or on a foreign
passport. My question is: Do we
object only to the actxvxt;ea of a:i'.
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Indian national on a matter of con-
cern to us—which are adverse fo our
Interests—or do we also take into
account the possibility that the
nationals of third countries may
launch a propaganda on a foreign soil
against our country?

SHRI P. V. NARASIMHA RAOQ: Sir,
as I said, for the first time his pass-
port was impounded in 1972. The
second time jt was impounded was
not in 1976, as the hon. Member
pointed out, but in 1981, Meanwhile.
as I said, he came to India and since
his activities continued, again in 1981
it was...(Interruptions) Then, Sir,
about the other question...(Interrup-
tions).

MR. CHAIRMAN: Order, order.

SHRI P. V. NARASIMHA RAQ: Sir,
I would like to avoid going into the
details of his activities which led to
the second impoundment. It is
obvious that his activities continued,
KRe went from place to place. There-
fore, we thought that it was time to
put an end to this and so it was
impounded a second time.

DR. BHATI MAHAVIR: How was it
validated? After 1972, when was it
validated?

SHRI P. V. NARASIMHA RAO: It
was validated after the change of
Government in 1977, I wanted to
avoid it, but since he is asking for it,
I am telling him. About ‘the other
question,”I would say that it is not
only in the ecase of the Indian nationals
abroad but also foreign nationals, if
they are carrying on propaganda and
activities against the integrity of our
country, we do bring it to their notice,
and in this particular case we have
been told that the VU.S. authorities
have not only told Dr. Chauhan but
have also told the other American
citizens of Indian origin that they
stand for the unity of India, they do
not want to tolerate any activities
which go against the unity of India,
any secessionist activities. I am plac-
ing the facts as I find them before

[ RAJYA SABHA T
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the House without any comment. T
am quite prepared to say that the
fact remains that Dr. Jagjit Singh
Chauhan is now in Washington, the~
fact remains that he was admitted into
the United States, whereupon I called
the Ambassador and told him what
we think about this act, to which a
reply has come and I have placed it
before the House. (Interruptions)

SHRI SYED SHAHABUDDIN: Sir,"
he has not answered my question. On-
which passport did he travel to the
United States? We want to know
whether it is an Indian passport or a
foreign passport.

1

SHRI P. V. NARASIMHA RAO:

The passport was impounded. He has

been without any valid travel docu.
ment. That is the position.

SHRI SYED SHAHABUDDIN: For
the United States to admit someone
who does not hold a travel document
at all, is something fantastic, is some-
thing totally against international
law. Will the Minister make it clear?

SHRI P. V. NARASIMHA RAO:
Sir, I have nothing to say on his com-
ment that it is fantastic. But the
fact is that a waiver has been granted
to him by the Government. In spite
of the fact that he has travelled with-
out any valid document, the Govern.
ment has waived the necessity to
have a document in his case and,
therefore, he is in Washington. (Inter-
ruptions)

SHRI HARKISHAN SINGH SUR-
JEET: Sir, I would like to know
from the Minister whether he is aware
that he continued his activities for a
year or so in Canada and it is only
when the Canadian Government asked
him to quit before February 3 that
the US Government stepped in,
though the first reaction it the US
Government was that they could not
provide him an entry. Is the Minis~
ter aware that it has come in all the
papers? Whether he gets reports
from newspapers or otherwise, I do
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not know. It has appeared in the
press that after reconsideration the
US Government admitted him into
America without any valid document
from the Indian Government (because
he had no passport). And then I
would like to ask the Minister whether
he has read the official statement of
the US Government. It is not what
he has stated in the House. The
official stand by the American Govern-
ment—I do not know whether he is
aware of it—is that he will not in-
dulge in organising any violent activi-
ties. It has appeared in the American
Press. It has appeared in the Cana-
dian Press. Then I would like to
know from the Minister why he is
shy in saying that America is indulg.
ing in organising activities, separatist
movements and encouraging them.
Sir, I am pointing out that this is not
the first case. During the last ten
years or more than ten years he has
been carrying on these activities. Is
the Minister not aware that earlier
he was using Pakistan to raise this
xslogan and  that on the Pakistan
Radio he had made speeches advocat-
ing separatist slogans? Why is he
now feeling shy to state that America
is directly intervening to encourage
the separatist movement? Why is he
taking cover under technicalty and
legality? (Interruptions)
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SHRI P. V. NARASIMHA RAO:
There is no need for me to fight shy
or feel shy. A question has been
tabled, and I have given a pointed
answer to the question. The question
wanted certain information, and I
have provided that information. In
the supplementaries whatever addi-
tional information is wanted, I am
prepared to furnish it. Now the point
is that the American Government has
given to us a certain explanation in
regard to their action. The question
pertained to that explanation, and I
have placed it before the Houge. It
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is for the Members to make any com-
ments they like. I would certainly
take note of the comments., And, as
I have .stated, the fact remains that
he is there without travel documents;
the fact remains that he has been
given a waiver; the fact remains that
this has certain political implications,
and the fact remains that these impli-
cationg have been forcefully brought

to the notice of the other Govern--
ment.

- - . - ....e'- - ‘_.1:
SHRI HARKISHAN SINGH SUR-
JEET: What implications? I have -
asked a specific question. He has not
answered any of my questions. In-
the American Press a statement of the -
Government has come that he will not
indulge in organising violent activi-
ties. That is the stand which the :
Government has taken. Has it come -
to his notice? I have seen the Ameri-
can Press reports. That is number one.
Then, the second one, Sir, why can - .
he not conclude that America is in- -
dulging in encouraging the separatist
movement in our country? Otherwise
what is the reason for profection?

MR. CHAIRMAN: That is what is -
called an unfriendly act.

SHRI P. V. NARASIMHA RAO:
The answer to the first part of the -
supplementary is in the affirmative.
But that does not help the argument -
of the hon. Member because if it is-
only a question of violent acts, there
are no violent acts as such.

SHRI HARKISHAN SINGH SUR-
JEET: That is what I say.

SHRI P. V. NARASIMHA RAO:
Therefore, what we have told the
American Government is that the
violent act is not individual but that
it is organisational. If some persons
belonging to that movement or to
that body are seen to have indulged
in violent acts, naturally the respon-
sibility would also rest on the head
of that organisation. Therefore, we
should not take a very technical,
narrow view of violence. All these -
things we have told them, §ir,
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SHRI NARSINGH NARAIN PAN-
- DEY: Sir, may I know from the
Minister whether the Minister is
aware that one Senator, Mr, Jesse
Helmes, has shown keen interest and
had put pressure to secure a waiver
from the Deputy Secretary, Mr. James
Buckley, to get entry into the USA
for Dr. Chauhan? Is it in the know-
ledge of the Government? And if it
is in the knowledge of the Govern.
ment, what did the Government do
and what protest has the Govern-
ment launched against all these
things? The Government of America
is involved. That is number one.

MR. CHAIRMAN: That has been
answered. Now the particular infor-
mation. ..

SHRI NARSINGH NARAIN PAN-
DEY: Let me complete the ques-
tion. That is part one of my ques-
tion. Number two, is the Govern-
ment also aware thaf in 1977 the
same man was organising “India for
Democracy” and he was propagating
it at that time also? Is it also a fact
that the same person is in collusion
with some of the enemical countries?
Now he is propagating the separatist
movement against India and against
the unity and integrity of India,

SHRI P. V. NARASIMHA FRAO:
Sir, we are aware of certain persons,
certain influential persons in the
United States who are reported to
have helped him in coming into the
United States, but that is not relevant
from our point of view. What is
relevant is the action of the Govern-
ment of the United States, and that
is what we have concentrated upon.

MR. CHAIRMAN: Mr, Hanspal.

SHRI ARVIND GANESH KUL-

,KARNI ~ Sir,.... i )
L 'W*a_, e

[ RAJYA SABHA)

to Questiong 20°

MR, CHAIRMAN: Just a minufse.
Selection is made from all sides. - :
SHRI
KARNI:

ARVIND GANESH KUL-
From this side also.
MR, CHAIRMAN: Yes, every--
where,

SHRI HARVENDAR SINGH HANS-
PAL: Sir, as the hon. Minister has
said, the waiver provision has been
used in giving a visa to Dr. Jagjit
Singh. I understand, U.S. Govern-
ment has given the explanation that
Dr, Jagjit Singh is suffering from
some heart ailment and he wants to
get a check.up from his doctors in
Houston, and the waiver provision
has been used in his case ostensibly
on health grounds or humanitarian
considerations. I learn—and the hon.
Minister has also confirmed it—that
he is staying in Washington and
meeting some Senators who are
chonically against India instead of
going to his cardiologist in Houston.
I want to know from the hon. Minis=
ter whether they have taken note of
it and, if so, what action the Govern-
ment of India proposes to take in this
regard.

SHR! P. V. NARASIMHA RAO:
Sir, we have taken note of all that is
happening now. We have taken note
of the explanation which they have
given us. Everything has been taken
note of. And whatever further steps
are warranted will be taken. e

MR, CHAIRMAN: Mr. Ramanand
Yadav and then Mr. Dinesh Smgh.
Then I will come this way.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, why not allow a half-
an-hour discussion?

MR. CHAIRMAN: It everybody

wants to put a question..... (Inter-
ruptions).
SHRI SHRIDHAR WASUDEO -

DHABE: The question is important
from our national point of view. Why
not have a half-an-hour discussion? .

-
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~ MR, CHAIRMAN: What is the
use of asking me for g half-an-hour
«discussion after half-an-hour is spent?

Oral Answers

SHRI ERA SEZHIYAN: To avoid
another half-an-hour.
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SHRI DINESH SINGH: The
honourable Minister has mentioned
that this matter has been brought to
the notice of other Governments also.
I would like to know whether the
U.K. Government is one of them to
which this matter has been addres-
sed and whether what has appeared
in the press is true that the UK.
Government have informed the Indian
Government that they will permit
Mr. Chauhan to go to England and
also to stay there.

SHRI P. V., NARASIMHA RAO:
All these Governments have been
contacted by us. UX. Government is
one of them, It is also a fact that
the UK. Government has given us a
hint to the effect that if Dr. Chauhan
wishes to come back and settle in the
UK, it may not be easy for them to
deny him that opportunity under
their laws. This will need a sort of
negotiation. But finally nothing has
emerged.

PROF. RASHEEDUDDIN KHAN:
It is an extraordinary circumstances
in which a major world power, which
also professes to work out a pattern
of normal relationship with us, hag
indulged in what can only be called
diplomatic  belligerence; diplomatic
belligerence because, without any
travel document, much less a valid
passport from the Republic of India,
visa has been issued to a gentleman
who is not an ordinary citizen of
India but who is indulging in an
activity which runs counter to the
basic national interest, There ig
nothing more basic than the national
territorial integrity of the country.
Therefore, I would like to ask the
honourable Minister whether the res-
ponse from the Indian side was equal
to the diplomatic belligerence, as 1I
am trying to call it, from the Ameri
can gide; if so, whether he Ras nlso

[ RAJYA SABHA ]

to Questions 24
responded to the letter of Mr. Alexan-
der Haig, in which Mr. Haig, in his
well-known style of avoiding the
essentials, has mentioned that it vio-
lent measures are advocated action
will be taken—whether the Minister
of External Affairs has also informed
them, whether violent or non-violent,
any propaganda against the territorial
integrity of India jeopardises our re-
lations with the TUnited States of
America, and it will be construed as
a very major act of unfriendliness in
the last thirtyfive years during our
very precarious relationship with the-
United States of America,

SHRI P. V. NARASIMHA RAO:
What all has been suggested by the
honourable Member has been con-
veyed except calling it an unfriendly
act which has its own implications.
All other things have been conveyed.
In fact, the response that we got is
to the manner in which we took up
the matter and the seriousness whieh-
we attach to it. .

=Y wRier WAl "I, welandt
fagw #et & 7 guawr oA fw
e T “aay’ e faur
ug Ig g wHIyTeor st g\ wrfae-
FIC HAOFT WEF FT 4g @AY
gifveatdy ot % sfe Ay g
qgsaa Ar A% fa geg Fa< w¢ faur
AT ¥ 9T @G &y gur I
gafefan amee o faur
s a1l & yg W 9wt o g
f ag fus agrqr ar ( sTo smsfra
fag 7 dmre ¥, afew =g aga &
gfeaifsg st o fsa@® g 9=
F1 oyl ¥ Je Wi F faarseT
% fau gwr¢ FA@ A glawr
g ady ) war faRw A€ ot §F woA
ymdrET feaq qSgaTaTE & T AT
# ga¢ ot § Tgt o A I
TR gwa  fgegema ¥ faws
7R P A A N gEF 7 @
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g 3R TFY & T gAT qIET
T F3q IS W Y7

st qto @Yo Afag T : g
g @ A ag fraza v g & faw
F1 YTAAIT G F F 19T FTIITE
FQ 8, RAQFT AP T 48 5
g 5 ag ot 99T feqr wrar @ ug
(A AT §, T H AR F17 A8
218 ga & Fg QY @ g

got 9 & ug wyima agr itz
¥ F4q7-74T FL @8, 97 Fu afgrafaat
Fur1 &, 981 § Fg AF §, g ATew

2 .

ot gaifirg armdawT ¢ sfiwA,
o F1§ o R« 9@ ¥ qarg
a3 sg € | afsa gfaadc ana
fstg arag staty AT 3 WETRI2 8
o & 94 &1 U TENNE fwar
ar a1 #41 3¢ 7 & & fo foRar
# geEly mimIR gifga @ i §9
g a frereft A IAFT TG MW-
9% gifaq g agr 1 gz a0 48 §
@ wwr fesT @ ¥ 9A 1 A
gifga g1 gar fgar qraqe &, frar
%y foar, ag ga @y # wag ¥
FE AT W1 AIFA FARQ
at udt sasr<d g fF faaar dgegia
gt qraqe gifgd fear 1 oma
ag W g A U I gwI, T
w1 garar mq F#fg

1 Qo Jro AXfag A : faAar
# Sy qragte I3 gifya fwar st wi
g% 7 ¥FI9e faar 1w w1 AR
fa g Frfia § qrwae  fuar
qri

=t aadfs gAY FEIIT
xa fear e gare0 7 fqar?
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| THEAR qra : fzedr § S
KT ATFAHT GAT § oA §F 9 aF‘t
qraqE fgar

SHRI P. V. NARASIMHA RAO:
In 1977, Dr. Chauhan declared his
support to the Janata Government...

ot gt qEMEAwT | TR AFAT
wqdq gar ?

SHRI P. V., NARASIMHA RAO:
The passport was revoked not im-
pounded, I stand corrected...

SHEI B. D. KHOBRAGADE: Re-

voked or renewed?
.

SHRI P. V. NARASIMHA RAO:
Revoked. The difference is that when
you revoke the passport, the docu-
ment is not physically captured but
a circular is issued to all concerned
not to honour it. Here, there was a
revocation of the passport given to
him and, after that, legally he was
not in possession of any valid travel
documents. T - ok |

SHRI SADASHIV BAGAITKAR:
I specifically asked when and on what
date it was revoked and when he got
it back. I want the dates on which
it was revoked and on wh1ch he got
it back. - IRTE ¢

sygamaf . wiw F 9y gare i.

A ? wa F qrE 45 TP oyray
A F QF JT IW FT AFTT AT

SHRI P. V. NARASIMHA RAO:
First in 1972....1 have the date here,
but I am not able to locate it. I shall
give the date later on because I do
not want to take any more time of
the House.... (Interruptions).

MR. CHAIRMAN: Already so
much time has been taken by this
one question,

SHRI SADASHIV BAGAITKAR:
If the date is not available with the
hon, Minister, I can understand that.
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Please postpone this question, be-
cause this is a wvital -piece of infor-
mation in the whole context. So,
unless we get the date, no meaning-
ful supplementary can be put, Please
postpone this question.

Ht No Ho WA : A, 50 faae
Tq FFT 97 g A1, , . (cqagavT)

MR. CHAIRMAN: Yes, I know.
o wgfmag aga saier

&Y Ko o WA
fedz w7 ifqg . ..

fer a3 qv
(samam)

DR. SARUP SINGH: Sir, one
very important question raised by
Mr. Khushwant Singh has apparently
not been properly noticed, His ques-
tion was that there are organisations,
some named after Guru Nanak like
Guru Nanak Foundation—or there
may be many such foundations and
there are many foundations of this
kind—and they may send their repre-
sentatives to India and now, out-
wardly, it is a very innocuous kind
of a thing if a Sikh member would
claim that he has arrived here to go
to Amritsar to the Golden Temple
there and so on and so forth. But
some of these organisations are
apparently indulging in this kind of
propaganda. Is it not, therefore, very
necessary that the Government of
India should be very watchful not
only about the activities of indivi-
duals like Dr. Chauhan, but also
about innocuous-looking individuals
who claim, in the name of cul-
tural or religious fraternity or what-
ever it is, friendship and cause grave

. embarrassment to the Sikh commu-
nity? It is not merely a question of
, territorial integrity of India, but it
is also a questio~ of causing grave
embarrassment to 1e Sikh commu-
nity. So, Sir, this Ty question to
the honourable Mituser.,

SHRI P. V. NARASIMHA RAO:
Sir, T think I have answered that
question, If it is a question of indi-
viduals coming and causing embar-
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rassment, we wil] not be able fo take
any action in advance. If such an
act is actually committed by them,
only then action can be taken, Other~ °
wise, it will result in a fruitless
action.

DR. SARUP SINGH: 'Sir, if there
are organisations, we must know
what those organisations are and what
they are doing and what kind of pro-
paganda material they have,

MR. CHAIRMAN: 1 think we have

had enough on this. Enough is
enough. We have got everything
except Dr. Chauhan here. Yes, Mr.
Mathur.

&t sm¥tw WA AT AT,
Har ¥gga ¥ s & O 6 arw-
9 3qI9T faar aar @@ 1972
#1 1977% feeq faar agr 1 g+
Fgr fx szw 3% qrg At g1 §
Fzg Adt g9 @t g1 H A
Trgal g f& 1972 % 197709, 59
qtg QUEAt § oAty ¥ Far fwar |
oqis A1 gEad yta fear @ §
qig A O AEEHT yearv F o[id
ar gAY /A i [T F A1 AG]
g fFar ?- 3o washiar - fag gead
FIYVY, TF AT H 9197 AqEFT AT
T & wewd & T Fr farqr
ag 474 | -

sttt @O @wE ;. 9% g<frara
AIqET GeETe A7, L (TmAEE)

o, & Adag va : ag
€ 798¢ T A4 ¥ qarw qar &
fagsr qa1q ¥R Q1% U ERA S8 &)
ga? v (g 5 g7 g grel
g foifea & i wa-mn faar,
ag § g & fag & g -

st i sew AT AR
Fgr a1 fv ag qREifadm 7 ¢

——
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T qawaw d ag =g fx 1972
31977 a® =Y FHAE fwar ...,
(sazavr)

MR. CHAIERMAN: Al right, Next
question, Yes, Mr. Jain.

Motor Buses in the Fleet of D.T.C.

*3. SHRI J. K. JAIN: Will the
Minister of SHIPPING AND TRANS.

‘PORT be pleased to state:

{a) what 13 the number of motor

_buses at present, in the fleet of the

Delhi Transport Corporation and the
number (i) plying on the roads, (ii)
under repairs at various workshops
and (iii) found unserviceable;

(b) whether there is any proposal
to acquire more buses for the Delhi
Transport Corporation in the current
and ensuing financial years; and

(c) if so, what are the details

thereof?
dfagr A aftaga wara W
UV wadt (o wrar AR IAd) ¢ (7F)
1-2-1982 & feee afvaga fraw
Fi FF A FT g€ 3081 oY foray
q 279339 Arq graa § o, 44
gl H WAV g W G0 HIW 9
FG |ATT J¥ F T A 97 )
Ay 235 3§ fafas fegni & of
ST ®FA {ET FIEAT & FeEAq ¥
qra 9o § 1€ ey oy

(@) =ite (n) =1y a9 & faodly
gfigga  faamw m9dT gl & 291
afi Taf £ w1 gf@ F™r ? ararEy
faga I ¥ faw 290 adr Id
gi3y *1 MFam fxar narg

ft Fo Fo Aa: gwaf wiay,
¥ agd a1 Lrorodle F IV ATAR
wRarfal st o [T Jrgar g
qY Fo o o F  weqq
Ht shategd &1 W, faeiy 19
fagrar # fad o usgfaQe o7
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F qg-A1g 31g fear  (wamA)
T feds &1 qAar w1 QW
#5478 & qa1a1 | Tew fro g amd
F arg &1 F ag sirqqr Sgar g fw
ECISE (- { N S G *1 ¢ 4
IAF HEwa X A IAF qqrg
A 7 gEd Ara § ag STAAT WLAT
g f fyad a§ 3@ a9 Do o o
F Ga € ¥ wifed 77 o7 (Y Fq0
T F1q Fq A & e ofware qew
AFAT A 2T T W E IUFT eqTq
¥ @y g FA1 ag W7 sfas gq
o 2> o T WATT FET 7,
(zazaw)

N drew FEd 0 |rgay,.
qirare T 9% 3§ &1 99 wrar
IFH AT G aF qid v 1 fafuw
gl & o d¥7 faar § 5 7 a9
2 F1 4417 &1 T 97 F HAGT A
79 F! watfraa #37 o1 7@ &1 AT
fafwe yaort § s@iFrwaE £7 FoEr
At g e &7 @ g | @ g fawe
afqsq & gq IqH! QI FT FT T |

Y Ao Fo AA : FUMTT AFIET,
# A&t ot § staar =wgar g f ed
gyasfa gigar ¥ feed ® e o
o & faq s =¥ &t wifyaw
far war  Fav ag I§y P ?
gaTdi gEr stAard & f fomat quar
caifan sAima 7 o o o
fag @r &, =@ =LEA F fag
TQr ¢, 9@ 9 & | FATHEY 1 Tg
garas f5 3% warwm A o o
@o 1 MY wfus wear feaay
fay caifar sdma ¥ 9@ F.€
Natsra q7 § 7 afe 95 § O
fraar goar IEN a@iar g7

ot @I I - IAFT FZAT
g 315 g fF faqy awelt a9y €
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